
No. PCB-0A No. 266/2022- |28 

To 

Subject: 

HP STATE POLLUTION CONTROL B0ARD 
BELOW BCS, PHASE-II, NEW SHIMLA (H.P.) 

Sir, 

VThe Registrar General 

Hon'ble National Green Tribunal 

Faridkot House, Copernicus Marg, 

New Delhi-110001 

Current Status Report in compliance to Hon'ble NGT's order dated 

20.01.2023, passed in O.A. No. 266/2022 titled as Narayan Dass & Anr Vs. 

State of HP & Ors., pending before the Hon'ble NGT, Delhi. 

Dated: 8-8-2023 

Kindly refer to the order dated 20.01.2023, passed by Hon'ble NGT in the 

afore-cited matter wherein, following directions have been passed: 

.6. In the meanwhile, State PCB and District Magistrate, Shimla are 
directed to ensure that no further change in the topographylandscape of the Khasra number 
in question is made and there is no cutting of trees or removal of any other vegetation from 
the same..... 

In compliance to afore-cited Hon'ble NGT's order dated 20.01.2023, Sub 
Divisional Officer (Civil), Shimla (Rural) has submitted the current status of land (annexed at 

Annexure R-1) which states that, "there is no change in the topography/landscape of the 
khasra no. in question... The said report of compliance (at Annexure-R-1) may kindly be 

(Encl: as above) 

(thgh e-mal) 

Yours faithfully, 

Aditya Negi,1AS 
Deputy Commissioner, Shimla 

placed on record, please. 
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To 

Subject: -

Sir, 

No. SML. SDS. LA (CWPY2022. h5 
Office of the Sub-Divisional Officer (C) 
Shimla (Rural), District Shimla HP 

Dated Shimla the 

The Deputy Commissioner, 
Shimla,District Shimla. 

Urgent NGT Matter 

28uly, 2023. 

Hon'ble National Green Tribunal order dated 20-01-2023 passed in OA No. 
266/2022 titled as Narayan Dass & Anr.V/s State of HP. & Ors Regarding 

ADmcP) 

Kindly refer to office letter No .PCB/ROS/court case(OA No 266/22)/2023-1004-06 

dated 17-07-2023, on the subject cited above. 

Encls.: - as above 

In this regard, it is submitted that the undersigned visited the spot alongwith revenue 

field agency on dated 26-07-2023 in compliance to the order dated 20-01-2023 passed by the Hon'ble 
NGT in OA No.266/2023 titled as Narayan Dass Vs State of H.P.& ors.The latest status report has been 
obtained from revenue field agency (Patwari Concerned) who has reported that in respect of land 
comprising Khasra No 308/1 area measuring 0-33-56 Hect.and the classifications is recorded as Chargah 
owned by the Government of H.P. and the right of "Tabe Haquq Bartan Bartan Dran "as per Wajib -
ul-urg is recorded in favour of residents of villagers. It is further submitted that on most part of the land of 
Khasra No 308/1 area measuring 0-33-56 Hect consists of a ground and other part of the same Khasra 
Nos there are tree of deodar, alpine and on some portion of the land a Panchayat Ghar also exists. 

On the visit of the undersigned on dated 26-07-2023 �there is no change in the 

topography / landscape of the Khasra no in question as also reported earlier in reply submitted to your 
good office on dated 09h February 2023. 

Hence, the latest status report alongwith Patwari report (in original ) is enclosed herewith 
for your kind perusal and further necessary action please. 

Yours 

Sub-Divisionaoricer (C), 
Shimlt (Rural), District Shimla. 
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